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(b) if so, the reaction of Government in 
the matter; and 

(C) if not, the reasons therefor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI L. N. 
MISHRA) : (a) to (C). GoVernment are 
aw~re of the problems eXPerienced by 
service personnel and their families in this 
matter and the State .GovernmentS have 
been requested to provide free legal assis-
tance to them, in eases where Government 
i. not a party. Some State Goverments 
bave made .uitable provision for the purpose. 

CoIIIPLAlNTS AGAINST DlIU!CTOR, ~ALL 
INDIA HANDLOOM FABRICS Co-oPBRATIVE 

SoCXBTY LIMITED 

5271. :OHRI GANESH GHOSH 
SHRI B. MODAK 
SHRI K. HALDAR 
SHRI JYOTIRMOY BASU : 

Will the Minister of FOREIGN TRADE 
be pleased to state : 

(a) Whether GOVernment have received 
complaints of corruption against the Direc-
tor, All India Handloorn Fabric Cooprative 
Society Ltd.; 

(b) if so, the nature of such complaints; 
and 

(e) the action, if any taken in the matter? 
THE DEPUTY MINISTER IN THE 

MINISTRY OF FOREIGN TRADE 
(SHRI RAM SEWAK): (a) to (c). 
GOYernlDent received some pseudonymous 
complaints of corruption against some of the 
Directors of the All India Handloom 
Fabric CooperatiYe Society Limited, but in 
the course of enquiry, the complaints were 
not proved. 

DIPLOMATIC RELATIONS WITH NORTll 
VIETNAM 

5272. SHRI KAMESHWAR SINGH: 
SHRI GUNANAD THAKUR: 
SHRI GHAYOOR ALI KHAN: 
SHRI B. P. MANDAL: 

Will the M,n'ster of EXTERNAL 
AFFAIRS be pleased to state; 

(a) whether it i, n fnet that Government 
are lIoing to accord diplomatic relations at 
the Embassy level to the Government of 
Nom Vietnam; 

(b) if so, the reaction of Government 
thereto; 

(c) whether Government', atlenlion has 
been drawn towards the news of Quan 
Doi Nhan Dan, Hanoi, November 23, 
1962 and other news concerning India; 
and 

(d) if so, the reaction Of Government 
thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF E:XTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH); 
(a) and (b). GOVernment are considering 
how best expression can be given to the 
desire in the two countries to strengthen 
their relations. 

(c) Yes, Sir. 

(d) Government feel that it is not possible 
for relations and attitudes to remain static 
for all time. However, all factors will be 
taken into account before any decision about 
the level of relations with I he Government 
of North Vietnam is taken. 

Coltl'ECTION OF ANSWER TO UNSTAltlU.D 
QuESTION No. 404 DATED 19-11-1969 

R~. TJl.ADE AOJ<EEMENTS WITH 
FOREIGN COUNU<IES 

THE DEPUTY MINISTER IN mE 
MINISTRY OF FOREIGN TRADE 
(SHRI RAM SEWAK): In answer to 
parts (a) & (b) of the Un'tarred Question 
No. 404 on the 19th November, 1969 , 
the word 'Scven' may be substitUted for 
'eight' occurring in the tir~t Jinc of tht: 
reply and 'Sudan' occuring in the fourth 
hne of the ansWer may kindly Pc deicted. 

12.36 bn. 
CALLING ATlEN110N TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

REPORTED JU;;SlONA1l0N OF TWO MORE 
DIIU!CTORS OF RESEARCH LABORATORIES 

UNDER C. S. I. R. 

SHRI UMANATH (PUDUKKOT-
TAl) : Sir, I c,mcall the atlention of the 
Minister of Educatiun and Youth Servicco 
to the following matter of urgent public 
importance and I request that he may make 
a slllteDlcnt thereon:-

The serious situation arising out of the 
reported rcsillI\ation of two more 
DirectOr> of research laboratorIeS 
under the Council of Scientific and 
Industrial Research. 
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THE MINISTER OF EDUCATION 
AND YOUTH SERVICES (DR. V. K. 
R. V. RAO): The two Directors referred 
to in the Calling Attentioo Notice arc Dr. 
H. A. B. Parpia, Director, Central Food 
Technological Research Institute, Mysore 
and Shri G. S. Chowdhury, Director, 
Regional Research L'lboratory, Bhubancs-
WIlT. 

Shri Chowdhury was appointed as Direc-
tor with effect from 15th June, 1964. 
He has been declared permanent in that 
post with effect from 6th May, 1965. Shri 
G. S. Chowdhury has recently submittcd his 
resignation on penonal grounds. This is 
under consideration. Shri Chowdhury 
met me on Thursday, the 18th of this 
month and requested that his resignation 
may be accepted. He mentioned to me 
tbat he wishes to go back to Hyderabad 
and attend to his family responsibiliticw;. 
I suggested to him that he may think over the 
matter again and sec if he could continue 
for Bt least two or three years. 

Dr. Parpia was appointed as Director, 
Central Food Technological Research 
Institute, Mysore, on contract basis for a 
period of six years which expired on 3rd 
November, 1969. Dr. Parpia has been 
asked 10 continue to perform the functions 
oftbe Director of the Institute till a decision 
is taken regarding his continuance or other-
wise as Director. 

Dr. 11. A. B. Parpia has written to the 
President, CSIR, on 6th Decembor, 1969, 
expressing his desire to resign. He hn~ 

!t8ted that it has beeome difficult for him t<> 
be effective as a result of conditions created 
by the C. S. I, R. Central Office. 

Certain Que.tions regarding the working 
of the Central Food Technological Research 
lD>titute, with special reference to the role of 
the Director in t~rms of his contribution 
as Scientist and as Administrator. had 
arisen. I have referred these matters to 
tbe Chairman of the Lxccutive Council of 
tbe Central Food Tcchnological Reecarch 
IlI8Iitutc for an enquiry and asse,smcnt of 
Dr. Parpia's work. There has also been 
some investigation on Dr. Parpia by the 
Central Bureau of JnvC'stisation ucdcnaken 
on their own, Their rePOrt has been received 
&ad is under examination. 

I may also inform the House that the 
C, S. I. R. Inquiry Committee under tbe 
Chairmanship of Shri Justice A. K. Sarkar 
have also called for information reaarding 
the appointment of Dr. Parpia and other 
matters. 

Under the circumstances, it i.. not possible 
to take any inunediate decision in rcaard to 
Dr. Parpia's letter of resiJIIll1tion. 

SHRl RANJEET SINGH (KhaliJabad) : 
At least get rid of him. 

SHRI UMANATH : It is really a matler 
of deep concern for you a.. well as for this 
Housc ....... , 

SHRI RANJEET SINGH: And for the 
Communist Party especially. 

SHRI UMANA TH : And not the Jan 
Sangb, of course, 

. . , , that a premier orlllllisation, especial-
ly its headquarters laying down the a_all 
polaes for about 40 laboratories and insti-
tutions in our country should convert or re-
duce itself to a position wbere it has become 
really a cockpit of nepotism, despotism aud 
witch-bunting, I have followed the hon. 
Minister's statoment and I feel that either 
he has not seriously understood the dePth 
of the crisis in that organisation or he bas 
just taken the brief from the Director Gene-
ral and just, without going into the merits, 
read it. 

Yesterday evening I g(lt certain infor~ 

mation that another Director by name 
Shri M. S. Iyrngar, Director, Regional 
Research Laboratory, Jorhat, A.sam, had 
resigned, and another Director, Dr. Naidu 
Ammal, Director, Leather Research Insti-
tute, Madras, out of diocontent and disgust 
had applied fur long leave. I am .ubject 
to correction about the second thing, but on 
the first thing my inrormation il there. 

I am aloo pained to fmd that the hon. 
Minister bas raised a cloud of suspicion by 
referring to the C. B. I. inquiry against 
Dr. Parpia, because he i. an eminent 
scientist, bas got two degrees, apart from 
the other degrees, from two uniVCfiiities in 
the United States of Am~fJca, and in fact 
when he earlier joined the C. S. I. R, aOO 
left it, be bad a job in a priV' .. te IIrm with II 

higher salary tban what he was actting after 
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returning to the C. S. I. R., and he returned 
to the C. S. I. R ........ _ 

SHRJ RANJEET SINGH : Was selling 
oranges. 

SHRJ UMANATH: You are going to 
sell rotten plalntains. 

He resigned such a higher post only on 
the request of the late Prime Minister, 
Shri JawabarlaJ Nehru, and joined a POst 
with a lesser salary. 1 was pained to know 
that Dr. Rao was associating the C. h. I. 
inquiry with ,uch an eminent scientist and was 
raising a cloud of suspicion. This was 
quite in contrast to his conduct the other day 
--when Dr. Gill'. question came up and 
tho C. B. I. inquiry and harassment came 
up, he aaid that he was pained that .uch 
Diroctol'l were being harassed. What he 
has said today is in contrast to that, and 
I do not understand why ......... . 

MR. SPEAK,ER: He may put his 
qUCltion. 

SHRI UMANATH: I am putting these 
things because 1 want to know whether they 
are facts or not. The C. B. I. inquiry, I 
understand, is the usual modus operandi in 
that organisation to do away with Directors 
or scientific personnel whom Dr. Atma 
Ram or anybody in the top of that organi-
sation docs not want. 

1 understand that this particular C. B. 1. 
inqUiry which Dr. Rao referred to ;. not 
against Dr. Parpia as such: it is not also on 
scientific mattcr& as such. It was on cer-
tain routine administrative, mauers for 
which lhere is the Provision of administra-
tive wing of oflicials under the head of one 
Under Secretary from GoV"rnment itself, 
and if at all, in those routine matters, any 
irregularities are found. it will be that parti-
cular win, that would be responsible. 1 
want to know from the hon. Minister 
whether it is afact that the C. B. I. inquiry 
which was conducted has recoaniaod this 
position which I have stilled now. I also 
ftIll 10 koow this. Earlier when I he 
inquiry was tbore, he was asked to 110 on 
compuJlOry leave during lhe inquiry, during 
the pendency of lhe: inquiry. and I under-
stand thaI on the Minislry's intervention 
and chGckina of lhe C. B. I. that there was 
nothing ap.inst bim, be was aaJced uot to 

go on leave as he w •• asked earlier. TIle bon. 
Minister has said in his stalcmelll that tbe 
C. B. I. illquiry was 'on their OW11'. It is 
like a lady protesting too much-I find the 
emphasis on 'on tbeir own'. I would like 
to know from the hon. Minister whether it 
is not a fact that this particular C. B. I. 
inquiry was instigated by the headquarters 
of the C. S. I. R. especially by Dr. Alma 
Ram, Director-Gelleral there. Is it not a 
fact that an Assistant Direclor--I do not 
want to give the names but I have got all 
dOcumentary proof with rnc--in tbat 
very institution had approached a reti~ 
employee to give false evidence a~nt 
Dr. Parpia before the C. B. I. official. 
promising him that he will get a job and 
l'CHmlployment in the C. S. I. R. , It 
i. on this basis these things have hapPen-
ed. I find that the very same Assistant 
Director--Dr. Rao need not smile though 
he does not know anything. I have got 
dOcumentary evidence as well a. oral 
cvidence-I was shocked to hear because 
normally scicntists emeritus are not appoin-
ted in the same institution where they reti~ 
as a mailer of convention, thllt this parti-
cular Assistant Dircctor who was employed 
by Dr. Atma Ram to prepare false evidence 
against Dr. Parpia, was appointed after 
retirement as scientist emeritus in the same 
institution to which the higher council of tbe 
CSIR in onc of its meetings has taken objec-
tion. He was appointed not only as a roward 
but also to haraM such eminent scientists 
like Dr. Parpia. I want to know the 
truth from the hon. Minister. Is it not also 
a fact that an administrative officer, an ofllccr 
who bas a very bad record, was appointed 
as the Administrative Officer IIgainst the views 
of the Director there, just to harass him 
:tnd when Dr. J>arpia', term was over, I 
was given to undersland that the Adminis-
trative Ollioer wrote to the Director saying 
-You sbould not sign any documents. 
You abould not act as a Director. You 
should just take your salary.' This was the 
baraSIIIICnl tbat was loing on. I mention 
ju.t to verify the facts from the bon. 
Minister. This is the modus oprrtllfdj 
againt many other Directors. Now, the 
number of directors who have resigned. ba.. .. 
come to 7 OUI of th., very few Dirccton 
we have got. One Ihina is proved. Aflcr 
aU the matlerli said by the hon. Minisla' 
one thing is certain tbal tbe Director Gcoara 
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MR. SPEAKER: You arc entitled to 
liIk two questions, but this is your seventh 
or eighth question. 

SHRI UMANATH: After all the Minis-
ter has given an explanation of various resig-
D&tic ns. One thing is certain namely that the 
pn:sent Director-General is not able to carry 
with him these Directors and other scif'ntific 
PCrsOnnel in tbe CSIR laboratories. That has 
boon proved. That is why I want to make a 
suuestion to the hon. Minister. I am pro-
pared to prove with documentary evicknce 
III well lIS other evidence that thcrc is nePo-
tism in the headquarters, the policy of the 
headquarters and the conduct of the head-
quarters, particularly, the Director-Gene-
~a1, is nepotism and running down the work 
clone by the scientific personnel, obstructing 
indIgenous research, to make way for foreign 
collaboration--I am making these cbarges 
with a full sense of responsibility---giving 
wrong and distorted information and unethi-
cal practices. In respect of all these charges 
against the Director-General which I have 
made here with a full sen"" of responsibility 
I am prepared to give documentary as well as 
otber evidence. I want to know from 
tbe hon. Minister. I do not want him to 
refer to the Sarkar Committee. I under-
Iblnd from the mem bers of the Sarkar 
Committee that this sort of enquiry on tbe 
present administration is not within their 
competence and is not within their terms of 
reference. In the meantime all the Direc-
tors arc going out one by one. I would like 
to know from the hon. Minister Whether he 
.prcpared to refer these charges I have m:lde 
which are leading to a brain drain from the 
CSIR, If not from thc country, to an eminent 
aciontist Iikc Mr Nariclwala, Mr. Salish 
Dbavan or Mr. K. T. Olandy who ~ 
_y senior scientists in the country and 
wllcther he is prepared in the meantime til 
IIoczc aU relevant files and if it i. proved 
dIIIt the Director-Gcncral and the Secretary 
bawe been guilty of th_ chargee, they must 
be sent out from the orlllniution. I would 
IiIr.c to know from the Minister if he is pre-
pIII'Od to refer these charges to these persnns 
or any other eminent person. 

SHRI RANJEET SINGH: He has _CD fourteen minutes on tbiJ question. 

SHill UMANATH: That is usual 
bae. 

DR. V. K. R. V. RAO: The hOIl. 
Member has asked me so many questions. 
He will forgive me if he finds that I hawe 
forgotlen one or two of his questions. Hc 
can remind me if I forget. But he has asked 
SO many questions, and I shall try my best to 
answer them one by one ........ , .. . 

SHRI UMANATH: He has mcntio-' 
so many points, und, therefore. I have to 
ask 10 many questions. 

DR. V. K. R. V. RAO : I thought mloe 
was a very bricfstatemcnt. 

SHRJ RABI RA Y (Puri): He bad 
provoked him to put SO many questions. 

DR. V. K. R. V. RAO : I want to assure 
my bon. friend that I am not in the habil 
of taking things givcn to me like that by 
anybody in my office, whether it be tbe 
Secretary or thc DG. I can a."ure Sbri 
Umanath that the number of hours that I 
haw: lpent on this particular lubject certainly 
will convince any bard-working member 
like Shri Umanath that I have not taken the 
papers from anybody ....... . 

SHRJ UMANA TH : I shall collvince 
him. let him give me an opportunity. 

DR. V. K. R. V. RAO: Regarding Dr. 
Iyengar, who he says has resigned ..... . 

SHRJ UMANATH: I did not say that 
he has resiancd; I said that I got infor-
mation. 

DR. V. K. R. V. RAO : He says that he 
baa lot information that he has resigned. 
Up to this morning, up to yesterday's dale 
--this moming's dale has not yet come 
to mo---I have received no letter of rcs.ia-
nation Crom him. I would allO mention 10 
Smi Umanath that Dr. lyenpr is expa:-
Iin& me in Jorhal in January where he 
baa called a conference or a aet·toacthcr 
of the tea planten, and I am aoing to 10 
there and visit his laboratory. That letter 
llill llands. 

SHRJ UMANATH: In the meantime, 
he may have reacted to the bon. Miniater'. 
statement in the Ra,jya Sabha. 

DR. V. K. R. V. RAO: The bon. 
Member may have his own aourcca of wor-
matioa. 
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SHRI UMANATH: Certainly, I have 
my sources of information. I have every-
thing in my possession. 

DR. V. K. R. V. RAO : I know that the 
hon. Member has bis own individual sources 
of information . I know that I am not 
arguing with him on tbat. 

Regarding Dr. Nayudamma, am 
ratber surprised at his statement. Dr. 
Nayudamma is one of the most efficient and 
competent directors in the CSIR and he was 
present at the last meeting; I have not met 
him several times. At no stage has he told 
me that he wants to leave the institution. 
But, again, it may be that some letter may 
lie there in today's dak; at any rate until 
Dr. Nayudamma's letter comes in today's 
du, Shri Umanath, I bope, will have the 
aoodnesa not to make any such statement 
in furture before referring it to me, and J 
am always prepared to give him the infor-
mation that he wants. 

Then, it has been stated that I tried to 
cloud the issue. J have nothing against Dr. 
Parpia. Dr. Parpia is a distinguished 
person. He comes from Bombay; J am 
mentioning this because I am rather allergic 
to Bombay having been educated in Bombay 
myself. 

In the case of Dr. Gill, the position that 
J took was that Dr. Gill had written to me a 
most piteous letter saying that the C. B. J. 
or the policc had invaded his house, surroun-
ded it and made a big display and humiliated 
him and so on. That was the reason why I 
mentioned it, and that was why I had t(l 
mention the C81's name here. I can 
assure Shri Umanath that it is not a question 
against the institute or against the admini-
stration. 

I did not want to tell this House about the 
CDI report. Dut the CRI report has been 
received, and if the Hous,. wants to know, 
I can also tell the House that the CBI report 
has heen refcrred to the Central Vigilance 
Commission. I did not want to say this, 
but since Shri Umanah is forcing the 
information from me. I may also tell the 
House that the cors report has gone 
against Dr. Parpia: they havc found him 
lluilty of ccrtain charges, and it has been 
,dcrred to the Central Vigilance Com-
mission. I did not want to say all this. 1 
can assure you, but I have been asked to do 
It; I am very anxious Dot to say anything 

in this House which will bring any discnedit 
to any scientist. If somebody has done 
something wrong, the law will take its own 
course. Unfortunately, my hon. friend 
Shri Umanath in his over-anxiety, I am 
afraid. or his inadequate briefing bas 
brought into this ......... . 

SHRI UMANATH : No briefing. 
This is an insinuation I can also laY 
that the hon. Minister bas been briefed by 
Dr. Atma Ram. This is unfair in Parlia-
ment. Just as he has sources of informatioo, 
we have also got sources of information. 
Why should he say that I have been 
briefed 1 

DR. V. K. R. V. RAO : I am sorry I did 
not know tbat I had used any wrong 
word ; I am not as good a student of 
English as my hon. friend is .... 

MR SPEAKER : 'Briefing' in a cer-
tain context is not a bad word. It is DOt 
somebody stating something against any 
body ...... 

SHRI UMANATH : I have not been 
briefed. I am working in this country and in 
this nation, and I go through the various 
documents and papers and other things, 
and I work on my own. 

MR. SPEAKER: That docs not mean 
that anybody has briefed him in his speech. 
Certainly, the information comes, and the 
hon. Members use it. 

DR. V. K. R. V. RAO : 1 thanl you 
Sir. I am afraid there is a confusion in 
semantics. I thought that I knew English 
fairly well, but I bow to the superior 
knowledge of English of Shri Umanath. 

SHRI RAOI RAY: The hon. Minister 
i, a profcssor, anllthe hon, Member knows 
II. 

DR. V. K. R. V. RAO : In regard to 
Dr. Parpia. I did nol want to !lay anything 
on the CBI inquiry. Out when il is said 
that the CRI report was asked and the CDI 
had said nothing against him,--I did 
not want to bring all these unnecessary 
things up here. but since the Member has 
asked for it.-- I must sa}' this that tbc 
COl wanted him to go on leave; and then 
since we were asking the chairman of tbc 
executive council to go into the whole su~ 
ject of the institute and Dr. Parpia, hct:auIe 
his term was expirinll and we wanted to talr.e 
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[Dr. V. K. R. V. Raol 
a decision whether he should be continued 
for another six years or so, the chairman of 
the executive council requested me 'Please 
do not send him on leave; then it will not be 
possible for me to make my inquiry'; on that 
basis, we cancelled the orders for leave and 
permitted him to stay. It was not on the 
basis of the CHI telling us that the inquiry 
report was not against Dr Parpia; on the 
other hand, their contention was that 
it was against him, and the findings of 
the inquiry would be hampered by his 
continuing to Slay there as director. There 
again, my hon. friend has not got his facts 
aright. I shall not say 'hriefing·. hut evident-
ly he may have got the wrong papers or 
the wrong documents or he may have heen 
thinking of something else when he was 
perusing them. 

SURI UMANATH: I have got the right 
papers, and I have challenged him only on 
the basis of those papers. 

DR. V. K. R. V. RAO : J would li~e to 
know whether the hon. Member is challeng-
ing me in Dr. Parpia ts case. 

I know that the hon. Members are getting 
impatient, and I would like to complete my 
answer as quickly as possible. 

About the question of Dr. Atma Ram 
and the various things about him aDd so on, 
as I told the other House the other day .... 

MR. SPEAKER : J hope the hon. 
Minister will be very brief in his reply. The 
question may have been very long. and 
Members may have taken so much time, but 
the reply should be brief. I t is no WIC tak ing 
so much time. We had dispensed with the 
Question Hour in order to save time, but we 
find tbat the whole of the Question Hour 
and also tbe time after that has been taken up 
by other motions and the calling-atlention-
notice and so on and then the privilege 
motions etc. will come up before the 
Houae, and this means that the HoUle will 
not be able to finish the business before it. 
The CSIR is all the time on the head. Can 
he not make a final reply over it 7 

DR. V. K. R. V. RAO : I am very glad 
10 be told that I need not answer all the various 
remarks thaI Shri Umanalh bas made. But 
it must not be understood that I did not 
IIIlSWer them. I am tryina to answer the 
points as briefly as possible, 

Regarding the DO and whether the charges 
made against him will be referred to another 
separate body, I am not prepared 10 give 
any such assurance. 

SHRI UMANATH: Not any charge~; 
I was asking the hon. Minister whether 
he was referring my charges against the 
DG to any separate body for inquiry, that 
is, about those si. points which I had 
mentioned. 

DR. V. K. R. V. RAO : I am talking of 
the same c'larges that Shri Umanath has 
made. He said that these should be referred 
not to the Sarkar Committee because he 
has heard from somebody that they arc not 
competent to do this but they musl be 
referred to somebody clse. I have said that 
I am prepared to give no aS~lIrancc that 
these charges will be referred to another 
body or any alternatives names that have 
been suggested ....... . 

SHRI UMANA Til: Why not? 

DR. V. K. R. V. RAO : I have already 
told the olher House that the charges made 
agai nst Dr. Atma Ram will be referred to 
the Sarkar Committee; they will examine 
the terms of reference and find oul if Ihry are 
in a posilion to take it up themselves or 
not; after that, I shall take a decision on this 
subject, and I shall welcome a written com-
munication from Shri Umanath ..... . 

SHRI UMANATH: I ean give him aU 
this. Let him appoint a proper person for 
the inquiry. 

DR. V. K. R. V. RAO : Why should he 
wail till then'! He can send it to me 
earlier. 

SHRI BISHWANATH ROY (Deoria): 
J want to make one submis.sion. I want to 
ask one question, because lhis is somelhing 
very importa nt" " " " 

MR. SPEAKER: The hon. Member 
may resume his lleat. He knows that under 
the rules, he is not entitled to ask any ques-
lion on this eallinl-attention-notioe, 

SHRI VIDYA DHARBAJPAI ro~­

MR. SPEAKER: The hon. Member 
may kindly 'it down. Hon. Membcn mILst 
be aware of this that time and again I have 
informed the House tbat only thO!C Members 
can ask questioDi whose names are there 
on the notice. 
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SHRIVIDYADHARBAJPAI(Arnethi) : 
This is an important matter, and I want to 
say something on this calling-attention-
notice ..... . 

MR. SPEAKER: am sorry. The 
hon. Member may resume his seat. Shri 
S. Kundll. 

SHRI S. KUNDU (Bala.sorc) : It is 
most unfortunate that the CSIR has become 
a centre of all sorts of dirty intrigue, clique 
and mud-slinging among scientists. in 
which the politicians have also been involved 
No purposive research is being done as 
was intended. This is indeed a shocking 
matter. 

12 hr •. 
The Whole trouble about the CSIR is 

that two groups of scientists, one owing 
allegiance to the former Director General 
and the other owing allegiance to Dr. 
Atma Ram. have almost startcd a cold 
war. The Education Ministerisjustabctting 
this cold war by being a mere onlooker 
in a boxing match and th.""by encour-
aging both the parties to go in a spree of frce 
boxing. He is not going into the details of 
the trouble. I do not want to go into the 
details. Still I holJ there are some scientists 
of great character and integrity in this 
orgainisation. But I want to ask a few 
questions. 

MR. SPEAKER: Ask a question. not 
a few. 

SHRI S. KUNDU: Yes. The hon. 
Minister cannot mislead this House by saying 
that the CSIR matter is being inquired into 
by the Sarkar Committee. This is not a 
Cact. The Committee is inquiring into 
certain individual allegations made in 
this House about the appointment of certain 
scientists. How does he say that this will 
be gone into by the Committee? It is most 
unfortunate that he should say so when he 
can find out for himself from the terms of 
reference of the Committee what the actual 
position is, whether their terms of reference 
cover this aspect. 1 ask this question : 
when there have been allegations and 
counter-allegations by the scientists in the 
CSIR, whother the whole matler of the 
working of the CSIR will be refernd to 
the Sarkar Committee for a detailed 
investigation? This is one question. 

MR. SPEAKER: That is enough; I 
am not goins to allow more than one ques-
tion, 

SHRI S. KUNDU: J am not going 
into the merits of what Dr. Parpia has alleg-
ed. But he has said two very important 
things. One is that a certain memorandum 
which was given to the Education Minister 
was not attended to and, therefore, it created 
a demoralising effect among the scientists. 
Is this true? Is it true that a certain 
scientist removed from the Laboratory on 
a !!pecific allegation in 1963 was reappointed 
after the Education Minister came ? 

Then about the Director of the Bhuba-
neswar Laboratory. Shri Chowdhury, he 
said that on personal grounds he resigned. 
Did the Minister ask him on what personal 
grounds he resigned? What are the real 
reasons? 1 know that for years the CSIR 
is holding up cenain schemes forwarded by 
the Orissa Government i.e., by the JD.C, 
and it is not being finalised. J have 
written to tho M'uistcr about the low 
carbonisation plant. The CSIR is examin-
ing it. Why It takes )'cars to finalise a 
scheme. I want specific answers to these 
questions. 
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DR. V. K. R. V. RAO : J do not think 
J shall ,ay anything about my being an 
onlooker in a boxing malch and so on. As 
regards the role of the Sarkar Committee, I 
want to tell him that the Committee's terms 
of reference arc not merely to inquire into 
ccrtain personnel policies. I invite atten-
tion to item 3 of the terms of reference. 

''To review the overall functioning of 
the Council of Scientific and Industrial 
Research and to suggest ways and 
means of improving it." 

Therefore, when Ihe Sarkar Committee 
on which hon. Members of this House 
are also representcd--

SHRI S. KUNOU : It does not mean 
this allegation. Can you not understand? 
I do not understand why he brings in this 
overall functioning and so on. There were 
variou. allegations and counter-allegations 
by the scientists. Let him not again mis-
lead. 

DR. V. K. R. V. RAO : Sir, I am sorry 
I take exception to whal he says. I do not 
say, "Strong exception" because he is a 
IIQOd friend of mine. Now, first of all. he 
said this Committee was only enquiring into 
personnel policies. I wish to say that tbe 
Committcc is not only enquiring into the 
personnel policies but it has been asked to 
enquire into the Whole organisation of the 
CSIR. about enquiring into tbe allegations, 
in so far a' the allegations form part of tbe 
penonnel policies. I SUppO'iC thty will also 
enquire into those allegations. 

Then. the bon. Member talked about 
some memorandum wbich bas been given 
to me and which has not been attended 10 
and so on. I do not know what is tbe memo-
randum he is referring to. If he refers to some 
press report, I would like him 10 tell me; 
I would like bim to tell me what is tbe 
memorandum which has not been attended 
to by me. Then. I can give him satisfaction. 

SURI S. KUNDU: Newspaper report. 

DR. V. K. R. V. RAO: Mr. Speaker. 
you will remember that oncc in this House, 
on the basis of a newspaper report. an esteem-
ed colleague of mine was credited witb 
having a second wife. At tbat time, your 
predecessor in office ruled--

SHRI PILOO MODY (Godhra): A 
very pleasant thing. 

DR. V. K. R. V. RAO : It may be so for 
you. At that time. your predecessor gave 
a ruling that if hon. Members put a question 
or make some observation in this House 
merely on the basis of a newspaper report. 
it would not be proper. Therefore. I cannot 
m .. rely go 011 on the basis of an unfounded 
newspaper report. 

Then. the hon. Member said another thing. 
I do not understand it. He said somebody 
who was removed was reappointed during 
the time of the present Education Minister. 
That is totally wrong. He is probably 
making a referencc to an administrative 
officer in the Mysore Institute who is not 
on good terms with the Director. This 
gentleman wa' appointed two years ago. 
In fact. now. I am bringing up the case 
before the Transfer Committee: he is being 
transferred from there. Therefore. the 
facts are exactly the opposite of what my 
bon. friend has told the House. 

Then. regarding Mr. G. S. Choudhury 
and why he resigned. Actually, there was 
a meeting in Delhi on the 18th. After that, 
I took him to my house and asked bim. 
"Please tell me why you want to resign." 
He told me that his son has just returned 
from the United States; that he has got a 
bigh mechanical engineering dearee. He hal 
got some business already; he i. a man of 
some substance. He is S2 or ~]. He wanta 
to start busincss along with his son. 1bat 
is tbe reason why he wants to regisn. Tbia 
is what he told me. If he has tokl _tbing 
else to the bon. Member, I am not rcspollli-
ble. 
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SHRI K. RAMANI (Coimbatore): 
Sir, the CSIR. and its laboratories are in 
a very seriolls crisis, and there are very 
eminent scientists working there; they are 
very hardworking and genuine scientists, 
and most of them are gcttin~ demnr;~lised 
:.md (lllC after another they arc rc~igJling 
and going out. They want to get nut 
.of these institute.". Such a position has 
developed. Why this is happening is. it 
was said that the functioning and the whole 
set .. up have completely gone wrong now. 
The governing body, the highest body of 
.this organisation, used to meet Ol1(..'C in 
six months formerly. Now. it has met 
only three times during the past two and 
a half ye.~rs. 

Another thing is, before the governing 
body meets. it used to meet the board on 
which all the directors were there to 
.consult them (Interruption) 

MR. SPEAKER: Put a question only. 

SHRI K. RAMANI : I am not going to 
take as much time as the other hon. Members 
took. They used to meet in order to 
take them into confidence as to what 
projects and what items were going to be 
placed before the governing body meeting. 
In such a way the meetings were conducted, 
but that has been given up comPletely now. 
Moreover, eight of the directors were remov-

.cd from the Board of Directors and some 
other are also going. Because of all these 
activities. they are getting demoralised 
further and further. 

Also, from the central office now they 
have been issuing statements after statements. 
attacking their own directors and also prals-
inl the Director-General. Such kind of 
partisan statements against their own 
directors and employees are being issued 
rune after time. That is aoing 00. 

Then. a number of good inventions and 
achievements--

MR. SPEAKER: Order, order. My 
only mistake was that I allowed Mr. Umanath 
much mllre timo than he cuuld get, and the 
resUlt is, everybody is following him. I do 
not want that to be followed a, :l precedent. 

SHRI UMANATH: L'"1g before me. 
,'ther hon. Members I<,"k llluch time. 

MR. SPEAKER: Please ask only one 
question. 

SHRI K. RAMANI: Lven if that was 
a mistake. the hon. Me",""r has talked 
of m'lny thing..; allLi that !;-, glH)d for our 
.;\)u;uryand for the Hl)U<,;C. I am not going 
h) take mLlch time cnm:nn;c! [d oth~rs. 

MR. Sf'[oAKCR : Ple:1," a" :l qUos!i,,,,. 

SHIH K. RAMANI : I am c,'ming tu 
my question. B.;causc nf these luprcnings, 
a number of projects allJ inVen!ion~ round 
out by mlny crnincllt scientists arc put in 
cold storage. These thing' are not utilised. 
Then, how can t hey be expected \0 put in 
sincere work? They will be forced to resign 
and go out. In such a situation. I want to 
know what action the Govcrnmollt is taking 
to sec that the Governillg Body meets 
once or twice in a year a" it ll~od to do 
before. and also that before the Governing 
B;)dy meets. the mectiTlg of the Baard of 
Directors take-; place so that they can put 
forth their opinion and put their opinion, 
before the Governing Body. What action 
is the Government going to take to see that 
the demoralisation is not further spread 
among tho empluyees and also the subordi-
nate, which is the case today? What 
action. what prompt action is the Gov~rn­
ment going to take? I want to know it 
from the Government. 

DR. V. K. R. V. RAO : A, far as the 
first question of the hOIl. Member is con-
cerned, there is no doubt that there is a 
great deal of dissatisfaction with the working 
of the CSIR. This subject has been 
discussed in Parliament for quite a long time. 
It was as a result of this dissatisfaction that a 
Committee: was appointed under Mr. Justice 
Sarkar including representatives of the 
Members of Parliamont to enquire into the 
entire overall organisation as well as tbe 
various allegations, personnel policiO!!, and 
so on. That Committee was appoioted 
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in June, 1968. We are now in DeQ,mbor, 
J 969. The Committee is taking its own 
time because it is a very conscientious 
Committee; tbey want to take all tho details 
and so on; we bave not ~t recoived any 
report from tbem. Therefore, I CBDDOt 
appoint another Committee again wbcD a 
Committee is already there to go into tho 
whale question of the CSIR. 

Regarding the second point raised by the 
hon. Members, about the directors, that they 
were formerly consulted and they are not 
being consulted, now, the hon. Membrer 
will be glad to know that all the directors 
are in Delhi today in order to discuss tho 
fourth Plan programme. I would also 
like to tell him that before the next Govern-
ing Body meeting, I have directed all the 
directors should be called and they will be 
meeting one day before that. Both these 
things are done. Therefore, tbe directors 
are not in the picture. 

Then, regarding the question about state-
ment against directors and statements in 
favour of the Director-General, I have issued 
no statements either against the directors or 
in favour of the Director-General. Even 
in this House, J make no statemonts; only 
when I nm driven by questions, I have to 
answer them. 

AN HON. MEMBER rose-

MR. SPEAKER Order, order. I am 
not going to tolerate this. 

DR. V. K. R. V. RAO : Lastly, the hon. 
Member referred to a number of inventions 
and projects as being wtder cold storage. 
That is not the information that I have. 

SHru P. GOPALAN (Tellichcrry); 
Sir, while replying to a Calling Attention on 
the same SUbject in the other HOIISC, the 
Minister is reported to have taken very 
,.,rious objection to the conduct of some of 
the directors in going to the press on this 
matter. 

SHRI THIRUMALA RAO (Kakinada) : 
Sir, it has heen an accepted convention 
and practice that anything that has hapPened 
in the other House sbould not be referred 
to here. (Int,rruptlons) 
L45LSS!69 
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MR. SPEAKER: Order, order. I 
know much more than tho hon. member. 
I am really wondering all the time how many 
thinas take place which go to waste the 
time rather than save the time of the 
House. We dispensed with Question 
hour to savo time. Till now we have only 
disposed of 3 short notice questions and we 
are on the Calling Attention. We dispensed 
with the lunch hour and this hour also is 
being taken up by these things. God help 
118. How can we get through the list of 
business if we go on like this? The hon. 
memhcr may be brief in his question. 

SHRI P. GOPALAN : When the Minister 
deprecated the conduct of some of the 
Directon in issuing statements to the Press 
and stated that he is put in an awkward 
position here and the Director General also 
is put in an awkward position. an imPression 
Is created that the Directors are responsible 
for the entire state of mess in the CSIR. I 
want to know from the Minister whether he 
is aware of the fuet that it was the same Direc-
tor General, Dr. Atma Ram, who first 
issued a press hand-out in 1967 which was 
uscd for self-advcrtising. praising himself 
and claiming himself to be a true disciple 
of Dr. Meghnad Saha and a lieutenant 
of Dr. Bbatnagar and ill which he also said 
that after his becoming the chief "f this 
institution, a new era has dawned in scientific 
research in this country. Is the minister 
aware that in the very same statement, Dr. 
Atma Ram has very bitterly criticised 
some of the directors in general saying that 
they arc practl,ing corruption and mis· 
management and specially accusing them of 
incompetence 7 When the minister wa> 8" 
much upset by the press statement issued by 
some of the directors, why did he fail to !ICC 
the two statements issued by Dr. Atma 
Ram one in 1 %7 and another recently in 
June 1969? I want to know .pccifically 
whether any other previous D. G. rcoorted to 
this unethical practice of going 10 the press. 
(Interruptimu). Thi! very Director General, 



353 Resign. of Dirs. of PAUSA 3, 1891 (SAKA) CoS.l.R. Lab •. (CA) 354 

Dr. Atma Ram, instead of promotilliscienti-
fie rc:search in our country is specialising 
in tbe research of vilification and character 
assaaination and after his assuming oflic:e, 
the relations between the offic:ers in CSIR 
organisations have deteriorated and an 
anarchical and chaotic condition is prevail-
ing in the CSIR institutions. In view of all 
these, may I know whetber this gentleman 
will be removed from his post, becaw;e he 
is unfit for this post on account of his 
outmoded viewpoints ? 

SHRI S. M. BANERJEE (Kanpur) : 
Is there any atma left in him? 

MR. SPEAKER: I am sorrY, I have to 
leave the chair to rC<.'Cive the Nepalc," 
del.gation. 

13 ·2Ura. 

DR. Y. K. R. V. RAO: The hon. 
Member was correct in saying that speaking 
in the other House I deprecated directors of 
scientific laboratories issuing press statements 
on tbe problems concerning the laboratories, 
the relations With the central office and sO on, 
because I think it becomes verY difficUlt for 
any organisation to function in such an 
atmosPhere. If there is something wrong, 
tbere are normal channels and complaints 
can be made. As a matter of fact. all 
complaints are now possibly investigated by 
a verY important committee, including 
Members of Parliament. Now, when press 
statements are made by directors, I think 
it mates matters more diffiCUlt, botb ror the 
Mini!!er as well as for the executive head Of 
the organisation. But I do not agree With 
my bon. friend that this has created an 
imPression that all the troubles have been 
,reated by the directors. I have got the full 
Proceedings here. If the hon. Member 
has carefulty gone through that, I have also 
stated tbat I am aware of the fact that there 
is considerable resentment against Dr, Atma 
Ram. I am finding out whether the Sarkar 
Committee terms of reference will permit 
them to gO into this. They are already 
enquiring into many other things. I will 
find out whether thoY can enquire jnto this 
alsO. Therefore, I am afraid the hon. Mem-
ber has got a wrong impression from what 
I hnve stated in the 01 her House. 

SHR! UMANATH: He funber Btated 
that Dr. Atma Ram was the first Pe~on to 
gO to the press. Is it true 7 

DR. Y, K. R. V. RAO : Why should he 
be impatient? When I have answered all 
his questions, why shOUld he tbink thllt I will 
treat his COlleague with fess counesy ? In 
fact, I will be more courteOus to him because 
he does not befong to Tiricbinapalli .. 
(interruption.) 

MR. DEPUTY-SPEAKER: A lot nr 
time bas been sPent on this. Let us nnt 
sPend more time. I woufd apPeal to the 
Minister also not to get provoked but tn 
pay attention to tho questions which arC 
asked, 

DR. Y. K. R. V. RAO : All right, Sir. 
In the light of what yOU have stated, I will 
categorically answer this question. If there 
are cbarges against Dr. Auna Ram, tb""" 
charges will have to be jnvestigated accord-
ing to the accePted procedures and PrClC:e'l!le, 
and no Person can be dismissed Or sent OUI 
unless he is found guilty by the duly compe-
tent auhoritY. Under the circumstances. 
I am afraid I cannot satisfy my han. friend 
by telling him that Dr. Atma Ram will be 
sent out. 

SHRI RANJEET SINGH: Shri 
Umanatb has already referred to the point 
that there is nepotism and favounism. 
But it staned not witb Dr. Atma Ram but 
with the Previous Director-Generai. His 
very appointment itself was due to Depoti~m, 
casteism, communalism, favouritism and 
Statism. After this, the appointment of Dr. 
Parpia, an eminent scienti.t, was referred to. 
His eminence is that be was a sales ollicer 
in a private fruit and orange squash seJling 
company called Kisan Productll, From the 
wondorful K,isan Products be was picked 
uP and appointed as a director in the CSIR. 
If that is not nePOtism, if that is not favouri, 
tism, wbat is it? Now, everY single ques-
tioner has fashed out at tbe Minister. ) 
would request the Minister to make clear 
certain points. I WOUld ask him only one 
question, I bope he will make it clear as 
to whether he has any authority over the 
CSIR, 

Wbo is this ,o-called Presidenl of the 
CSIR ? What is the President of the CSIR 
doing ? Wbo makes the appointmcnt,>--
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whether it is the Minister Or the President of 
the CSIR ? He mllst clarifY these points 
and only then the House will be clear as 
to what is hapPening in the CSJR. 

Then, my hon. friend, Shri Umanath 
alluded to the statement of these directors 
to the press. I would like to know whether 
it is not a fact that the Sarkar Committcc 
had called for the papers of the SeVen direc. 
tor< and that they were under a shadow. 
Is it also not a fact that against most of 
those who have resigned and some others 
who came to meet the Minister, nine of them, 
there is a CBI inquiry going on ? 

We would also like the Minister to enligh. 
ten Us more about Dr. Parpia's exPerience 
and about the experience and qualifications 
of some others. There is one B. Sc., who 
was appointed as Director, CSIR .... 
(i!1tt'rruption) 

MR. DEPUTY.SPEAKER: Please do 
not go into the detaih. 

SHRI RANJEET SINGH: Now it is 
hurting them. I am bringing OUt Certain 
facts and it is paining them. 

MR. DEPUTY·SPEAKER: You are 
to elicit information from the hon. Minister. 

SHRI RANJEET SINGH: WOUld the 
MiniMer also clarifY as to what was the 
result of his talks with the nine directors 
who came to meet him? Was any sub. 
stance found in their allegations ? 

DR. V. K. R. V. RAO : Regarding Dr. 
Parpia, I strongly deprecate the language 
which has been used by the hon. Member 
in describing him. I do not know whether 
he was selling orange squash Or not. 

SHRI PILOO MODY: Are you fond 
of orange squash ? 

SHRI RANJEET SINGH: It is time for 
beer now, not orange squash. 

UR. V. K. R. V. RAO : I am not a 
Major, either retired Or serving in the Army. 

SHRI RABI RAY: You are a retired 
professor. 

DR. V. K. R. V. RAO : I am not arc. 
tired professor; I am professor emeritUs. 
Tomorrow if I leave this joh, I can gO back 
10 my Profcs,\orshi p . ..... (ill/~rruplion). 

Nell Dt'/"i 
I Want to tell the hon. Member that Dr. 

Parpia is B. Sc. (Honours), First Class, 
from Bombay, Master of Science (Food 
TechnOlOgY) from the Oregon State Uni. 
versity and the University !,f California 
(1948), and Ph. D. (Food Technology) 
Of Oregon University (1951). He has gOI 
excellent academic qualifications and I 
very much regret that my verY good friend. 
Major Ranjeet Singh, should have sugge<l· 
ed thaI the man had no academic 
qualifications. 

SHRI RANJEET SINGH: I said, he 
had no experience. 

DR. V. K. R. V. RAO : I am glad that the 
hon. Member has raised the qllestion aboul 
the CS}R because it has a rather peculiar 
constitUlional position. The CSIR is a 
registered society. the conlrol (If which vests 
in the governing body of the society. Tho 
President of the society is Ihe Prime Minis. 
ter. The Vicc.President of the society, eX· 
offiCio, is the Minister under whose portfolio 
comes the ('<:lundl of Scientific and Industrial 
Research. That is hoW I am the Vice· 
President of the Council of Scientific and 
Industrial Research. 

SHRJ TENNETI VISWANATHAM 
(Visakhapatnam): On a point of order, Sir. 
lust now he has said that the Vice-President 
is ex offiCiO the Minister. Is that SO or is 
the Minister ex officio Vice.President ? 

MR. DEPUTY.SPEAKER : Tbere is no 
point of order. 

DR. V. K. R. V. RAO: As far a. 
appointments and termination of serviccs 
of directors are concerned, the Vice-Presi. 
dent docs not have the authority either III 
appoint Or to dismi~ a director. 

Regarding the question of seVen direclors, 
to whieh Major Ranjeet Singh has made a 
reference, the Sarkar Committee has called 
for papers of Practically all the directl'rs 
in some connection Or the other. 1 would, 
therefore, not like to single OUt any of these 
directors. 

13.30 Urs, 
ApOLOGY BY S. D. M., NEW DELHI 

ARREST OF MEMBERS 

MR. DEPUTY·SPEKAER: 1 have til 
inform the Hou"" that J have received the 


